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0.A. No. llo)ﬁ% | Dt. of Decision 16- D". 93.
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5. Remarks of Vice-Chairman on Columns -

IN THE CENTRAL lDMfMIST?QTTVE TPI“%NAL YYDWRARYD RIENCH

AT HYDERAPAD

£

-

My N-K . %l\w‘w_ Petitioner
M o %T\D_ MOC\M g‘ %ﬁ ) Advocate for

T " the petitioner

()

T Vaersus

Chaiymam. C/MM Wekd mew‘w‘wesp?ndent-;

k%Y ﬁJV' -leﬂwkaAA4& ' Advocate for
- ; | " the Respondent

(s) : ' .

CORAM
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THE HON'BLE MR. ‘7 CuawD4aLeveHAas LEDPY  MEHELEZ S )

B L

THE HON'BLE MR.

1. Whether Reporters of local papers may
be all-wed to see the: judcement?

2. To be referred to the Reporters or not?

3. Whether their Lordships wish +to see ,
the fair copy of the Judgement? . ) /V(V

4. Whether 1t needs to be circulsted tc
- other Benches of the Tribunal?

+

1,2,4 (to be submitted to Hon'ble
Vice-Chairman where he. is not on the et
Bench.)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH

AT HYDERABAD

C.2A. No.120/93 Date of Decision:18.2,1993
Between )

N.K.Bhandari | .- . ‘ .. Applicant
and -

1. Secretary to the Govt. of India,
" Ministry of Water Resources
New Delhi-é66. '

2. The Chairman,
Central Water Commission

Seva Bhavan,RK Puram,New Delhi-1, .+ Respondents
Counsel for the Applicant ' :: Mr R.Briz Mohan Singh
Counsel for the Respondents i: Mr NV Ramana,ﬁdd\C&Seﬂ
CORAM:

HON'BLE SHRI T. CHANDRASEKHARA REDDY, MEMBER (JUDL.)

——

—

This is an application filed under Section 19 cf the
Administrative Tribunals Act to direct the respondents to

refix the pay of the aprlicant taking inte consideration

the adhoc services of the applicant as Deputy Director/Executiv

Engineer, Central Water Commissicn, Government of India,
by granting the increments due for fixing his pay on regular

promotion as Deputy Director/Executive Engineer.,

2. The facts so faz2r necessary te adjudicate this CA in

brief are asllows:



.¢2n0

3. The applicant was premoted to the post of Deputy

Director, inp the pre—revised scale of R=2.1100-50-~-16C0 by

-

preoceedings of the Gevernment of India, Central Water Commission

(s yED St T .
dated{fgzgiggﬁ-‘He joined duty on-30,.1+84 It is the grievance

pEa,

of the arplicant that the applicant was entitled for 2
increments while working on adhoc basis in the post of
Deputy Director, Central Water Commission and whereas, the
applicant had been granted only one increment®g on regular
promotion to the said post. The applicant wés appointed
on regular kasis in the said post Qﬁnggg;y birector,

{T‘f-g'g;;hj
Central Water Commission, w.e.f.fZQQ.S;SQj? At the tine,

the applicant was promoted on regular basis as Deputy Director
Central Water Cdmmission, according to the applicant the sole
also /

increment“which was granted to him/had not been taken
into consideraticn. It is the grievance of the applicant
that the 2 incremente for which he was entitled in the post
of Deputy Director, Central Water Commissicn, while working
on adhoc basis, are tc be counted for the purpeose of fixing
his pay when he was arpointed on the regular basis in the said
post of Deputy Director. Tbggﬂggl}gant in this regard, had
put in a representation onr27;1ij;gf¥ tc the competent
authority for redressal of His gfﬁﬁ%ance. Final orders had
been passed by the reSpondenég on 20.12.1991 rejecting the
¢laim of the applicant to qrant the increments for the
period the appligant had workea c¢on adhoc basis‘in the post
of Deputy Directer, Central Water Ccommission. Sco, the

- [} {{‘\i (&}

applicant has approached th@??%rib@ﬁ%l for the relief as

P

glready indicated above.

4,  This CAis filed on 8,2.93. As already pointed out,
. (E?Tﬁvzﬁk
the representation of the applicant dated 27 g7
2 Ladsl,
of his grievance had been rejected on 20,12,1991. As there

oy
is%é?ﬁﬂays delay in filing this OA, Mr Briz Mohan,S5ingh

~ e .

Pl

LI

91 for redressal-
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Counsel for the epplicant, has moved MA 11§/93 to condone
the delay of the said&&f days. After hearing béth eides,
we are catisfied that g?fficient cause had been made out
by the applicant for t%e delay of (34/days in filing this OA.
Hence, we condone the g;lay of{ﬁj days in filing this OR and

MA 118/93 is allowed accordingly.

5. During the course of the admission hearing of this

OaA, it was brought tc our rotice that OA No.80S/8% had been

- filed bhefore the Centr&l Administrative Tribunal,Principal

Bench by a person similarky placed to this applicant herein.

The said OA 809/89 on the file of CAT Principal Bench, New-

Delhi had been 2llowed- with certain directions. So,
it would be fit and prqpér to give direction tc the respondents
to extend the benefit of the said judgement dated 25.4,89

in 02 809/8% to the applicant herein also.

6. | Qs already pointed out, the applicanF has‘ggggﬁwi_
a representation to the ccmpetent  authority oniégljljgijgg
for redressal of his griévance whiéh had been rejected on
20,12,91. The applicant hag filed this OA as already ;ndicate
on &,2.93, Bearirg section 2 21 of the Administrative

Tribunals Act in mind, which deals with limitation, it will

be preper tce give a direction to the respondents %P extend

e M

monetary benefits to the applicant w.e.f.*é?ﬁil.@ﬁ which is
the date of representation of the applicant to the competen

authcrity for redressal of his grievance.

T Hence, we direct the respondents to extend the benefi
of the Judgement dated 25.4.89 in QA 809/89 on the file
of the Central Administrative Tribunal, Principal Bench,

New Delhi, t¢ the applicent herein also.
g, Further, we direct the respondents tc restrict the

“7‘ - ¢ \1__._Tp .i%

g
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monetary benefits payable to the applicant w,e.f. 236+10<551

only. All the arresrs due to the applicant shall be
paid by the respondents within three months from the date

of the communicsation of this order.

Q. OA is allowed accordingly, leaving the parties to

bear their own Ccoste,

;o G /
(7T.CHANDRASEKHARA REDDY) :

o l Member{(Judl,)
j

b *H"'“
Dated:18th February,1993 $

et

(Dictated "in the open court) Deputy Registrar(J)

sd/mvl

1., The Secretary to the Govt.of India,
Ministry of Water Resources, New Delhi-66

2. The Chairman, Central Water Commission,

Seva Bhavan, R K,Puram, New Delhi-1l.
3. One copy to Mr.R.Briz Mohan Singh, Advocate, CAT.Hyd.
4. One copy to Mr.N.V.Ramana, Addl.CGSC.CAT.Hyd.

5. One spare COpY.

pvm,
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THE HON'BLE MK.CHANDRA SEKHAR REDDY 7§
sMEMBER(J) '
AND '
. THE HON'BLE Mp,

DATED: |- | -1993

OREEBRY JUDGMENT »
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Dismigsed for default
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No order as to costs,
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™. .« R.Brizmohan Singh 2\, HYDERABAD.
Advocate 90 K.l _ vﬁ
*7 g 33, ‘ pell % 7% .
Agarwal Chambers, ‘
KingKothi,
HYDERABAD.

To

The Registrar,

Central Administrative Tribunal,
Hyderabad Bench, Hyderabad.

Dear Sir,

‘Sub: 0.A.120,0f 1993 - Declded* on 18,2.93 - Certain
matarial mistakes in the Judgament - Caorrection
of the same - Regarding.

The above 0.A. was decided by The Hon'ble Central Admini-
strative Tribunal, Hyderabad Bench on 18.2,93 amd certain mistakes
occurrad in tha said v judgement in respect of material particulasgs

&
§ / uhlch ars as follows:

\ch} a) The date of rajbction B the reprasentatlbn was T
wrongly stated as 20=12-81 instead of Bo1-92 at T
page 2 of the JUngmBﬂt

b) As per the judgemsnt, the arrears ars to be 4
P rastricted only from the dateof representation
(Q ) to the date of decision, but no mention was
C7O ‘ made as regards ths amounts already drawn by
the applicant from 1,1.1986 to 1,.7.1886 which
were later cancelled and subsequantly rscovered.

@§$EQ_ Hence, 1 request you to kindly direct the office to post
the above U.A,, " FOR BEING MENTIONEDG" before the Hon'ble Tribunal

A9
ééi?zj:; aPter circulating this lettsr to Hon'ble Sri T.Chandra Shekar Reddy, "

* Mambar, Who delivered the above judgement,

Yours faithfily,
(R-BRIZMUQAN,§i$éH)
ADV(T ATE .
WIVQ {ﬁcm(éik‘}qv’T (:kaﬂvﬂfﬁiéek: (T'é£5&§hﬁf?qﬁ%§$ii_
CAm'(uﬁd§ﬁg94<£3ﬂ C7(2&9f%f Jf)

KFM’{\ ISlQ-\Q‘/ . \?\f '/"\WD




3. The apnrlicant was promoted to the yost of Deputy ?
'Director, ir the pre-revised scale cf Rs5.1100-50~1€00 by
proceedings of the Geovernment of India, Central Water Commission
dated 1g.1.84 v He joined duty or 30.1.84 It is the grievance
of the arclicant thzt the applicant was entitled for 2
increments while working on &dhoc besis in the post of
Leputy Director, Central Water Commissicn and whereas, the
applicant had been granted only one incrementg on regular
promotion tc the ssid post. The applicant wés appointed
or regular Lasis in the said post of Deputy Directnrr,
Central Water Cowrmission, w.e.f. ‘29.5.85'; At tne tine,
the aprlicsent was prototed on r#gular hasis as Deputy Difector
Certral water Commissicn, according to the applicent the sole
also /

increment which was granted tc him/hed not been taken
into censideraticon. It is the grievance of the applicant
that the 2 incremente for which he wes entitled in the post
of Deputy Director, Central Water Ccmmissicn, while working
on azdhoc basis, are tc be counted for the purpcse of fixing
his jay when he vas arpcinted on the regular b#sis in the said
pcst cf Leputy Director. The arplicant in this regarc, hed
put in & repruocentation on ¥7.11.917% to the competent

. —
avtherity for redrersal cof his gr_-vance. Final orders had
been pessed by the respondents ©n Zg;iiiiigl’rejecting the
claim of the applicant to grant the increzments for the
period the applicant had veorked on adhoc hacsis in the post
. of Deputy Directcr, Central Water Commission. So, the
applicant has approached thds Tribunal for the relief as
slready indicated aBove. )
4, This OAis filed on 8.2.93. As already pointed out,
the recresepntaticn of the app]icant'dated 57_{1;9} for redressal
of his grievance had been rejected on 20,12,1991. As there
isj4l'days délay in filing this Oa, Kr Briz Mchan,Singh

.-¢3
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I THE CENTRAL ADMINISTRATIVL TRIBUNAL:HYDERAEAD BENCH

AT HYDERABAD

C.A. No.120/93 Date ¢of Decision:18.2,1993
Iﬁzighbhﬂl;;ﬂ

Between A R
N.K.Bhandari 3 Arplicant
and {
1. Secretary to the Govt., of India,’

Ministry cf Water Resources

New Delhi-66.
2. The Chairwan,

Central Water Cormission -

Seva Bhavan,RK Furam,New Delhi-1i. +« Respondents
Counsel for the Applicant - $: Mr R.Briz Mohan Singh
Counsel for the Respondents £: Mr NV Ramana, fddl ChGse -

_ CORAM:

HCM'ELL SHRI T. CHAFDRASEKHARA REDDY, MEMBER(JUDL.)

This is ar applicatic: filed urder Sectinn 19 ¢f the
Admiristretive Triburnals Act to direct the respendents to
refi» the pay of the apylicant taking inte consideration
the adhoc services of the applicant as Deruty Director/Executive
Engireer, Central Vater Commission, Government of India,
by granting the incrcments due for fixing bhis pay on regular

rrorotion as Deputy Director/Executive Enginecer.

2. The facts so fur necessary to sdjudicate this CA in

brief ere as llows:.

e



!
p
)
Y PO
. - 2701
mcnetary benéfits payabile to the #pplicant w,e.f, 36516191
only. All the arresre due to~The applicert shall be
pzid by the respendents within three months from the d:te
of the communiceticn of this order.
g, CA is allowed scccrdingly, lesving the’ parties to
bear treir cvn costs:. )
TIFIED L0 B TRUE COtd,
. RN et ,
l H-Dato...... [ “'. ----------------------- (1YY ‘3’3 P} ' -
Court Gificer :

Central Adniinistrative Tribunal
Hyderabad Bench
Hvderabad

. i

1. The Secretary to the Govt.of India,
Ministry of Water Rescurces, New Delhi-66

2. The Chairman, Central’ Wat‘er Commission,
" Seva Bhavan, R K.Puram, New Delhi-1,
3, One copy to Mr.R.Bria}f Mohan Singh, Advocate, CAT.Hyd,
4. One copy to Mr.N.V.kamans, Addl.CGSC.CAT.hyd.
5. One spare copy. .. ' )

pvm.
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Councel fcr the apyiicant, has moved MA 15}/93 to; oenndene
the delay of the ca3id 34. deys. After hearing both sides,
we are satisfied that rufficient.cause héd been made out
by the applicant for the delav of 34 deys in filing this OA.
Hence, we condone the Gelay of 34 days.in filing this CA and

MA 119/93 is allowed accerdingly.

5. During the ccurse of the sdnission hearing of thnis

oA, it was brought tc cur rotice that CA No.809/89,had been
filed bhefore the Centrel Adminlstrative Tribunal,Frincipal
Bench by a person 51w1lariy placed to this applicant herein,
The gaid CA 809/89 ‘on the file of CAT Principal Eench New-
Delli had been allowed with certain directions. So,

it would be fit and proper to give direction to the responcents
to extend the benefit of the said judgement dated 2 .6,89

in OA 809/89 to the applicant herein also.

€. s already poiuted cut, the applicant has made

a representatién fo the conpetent authority on '27.11.91

for redressal of his grievance which had beer rejected on
20,12.91. The applicant has filed this OA ac already indicated
on £,2.93, BRearirg spctioﬁ £ 21 cof the Administrative
Trilunale Act in mird, which deals with limitation, it will

e proper to give a directicn to the respondents to extend
menetery benefits to the epplicant w.e.f. 27.11.91 which is

the date of representation of the applicant to the cbmpetent

authcrity for redressal of his grievance.

7. Hence, we direct the respondents to extend thé henefit
of the Judgement cated 25.4,89 ip 0A B809/89 on the file
of the Central Administretive Tribunal, Principal Bench,

New Delhi, tc the applicent hereir also.

g, Further, ve direct the r.spcpdents tc restrict tﬁe

- - (..‘__,_(\ | ot



I THE CENIRAL ADMINICTRATIVE TRIBUNAL HYDERARALL BNCE AT HYLRERARAL

‘M.auNo. 810 /93 da 0.a.N0- ) 2O /93, /

i

,\ - o ‘ {—
Date of Orders 7-10-93,

Between: . .t

1. Union of India, through the Secretary .
v to. the Govi. of India, ' - \
Ministry of Waker Resources, Shram.Shakthi Bhavan,
New Delhi-1.° |

2. The Chairman, Central WaterCommission,
Sewa Bhavan, R.K.Purma, New Delhi~-66.,

- " Applicants /Respondents.

.. - ar:ld- .- w — B ’ . .
N-X . Qomdary . ' L

. .Respoide a2t icant .
-«

Bor the applicantsiMr.N.U.Rsmana, AJddl .CGSC. . )
- For the RespondentsMr.R.Briz Mohan singh, Advocate (’/

CORAM:
THE HON'BLE MR.A,B.GORTHI 3 MEMAER(ALMN)
AND ' _
PHE HON'BLE> MR.T.CHANDRASEKHAZR REDDY MEMBER( JULL)

- ' The Tribunal rade the following QOrders-

Heard Shri ﬁ.V.Ramana, Addl JOGEC.. In tbisM.A; the

prayer -is for extentiof’of time upto 11-12-1993 for, implementation

of the judgment in CA. \20/93. None for the applicant in 0.A,

The time asked for is granted kut the Respondents will note that no
' i

' further’extentibn of time will be given. DM.A. is disposed of. e
J , “ ‘ R Leputy REQistrar(J) :i -

1. The Secretary to the Govt.of India, Uniocn of Indis, i
™ - Ministry of Water Resourwes, Shram Shakthi Bhavan, New Delhi-l .«
2. The Chairman, Central Water Commission, Sewa Bhavan,
R.K.Puram, New Delhi-667
3, One copy to Mr. N.V.Ramana, Addl.CGSC.CAT.Hyd.? ,
- 4. One copy to MI.R.Briz Mohan Siagh, Advocate, No.3 & 387
- : Agarwal Chamber, Kingkoti,Hyd-1. _
| 5. Cne copy spare. :
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TYPED BY COMPARED BY..

CHECKED BY APPROVED BY
|' j-
in THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAD BENCH AT HY CERABAD

O

THE HON'BLE MR.JUSTICE V.NEELADRT RAG
VICE CHATRMAN

Py /

THE HON'BLE MR.a,B.GORTHI sMEMBER(A)~

AND —
" THE HON'BLE MR.T.CHANDRASEKHAR REDDY
MEMBER({ JUILL)

‘AN
THE HON'BLE MR.P.T.TIRWENGAD_AM:M(E)

‘Dateds | - (O -1993

ORDER/ FIBSMENT—

'M‘A-/WO. %\L\‘C\’S
C%'.A.NO. ‘7_0 \qs .

T,A.No, (W.P. )

Admitted and Interim directions

issudéd - _ ' £

Allowkd,

Disposed of with directiotjs

Dimisded, .
Dismigsed as withdrawn -
Desmifgsed for default.
Re jeqted/Ordered.

No order as to costs.




